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[PART III—SECTION 2]

(Notifications and Notices issued by the Patent Office relating to Patents and Designs)

THE PATENT OFFICE

PATENTS AND DESIGNS

Calcutta, the 5th November 1983

ADDRESS AND JURISDICTION OF OFFICES OF THE
PATENT OFFICE

The Patent Office hew its Head Office at Calcutta and Branch
Offices at Bombay, Delhi and Madras having territorial juris-
diction on a zonal basis as shown below :—

Patent Office Branch.
Todi Estates, III Floor,
Lower Parel (West),
Bombay-400013.

Telegraphic address "PATOFFICE".

The States of Gujarat, Maharashtra and Madhya Pradesh
and the Union Territories of Goa, Daman and Diu and
Dadra and Nagar Haveli.

Patent Office Branch,
Unit No. 401 to 405, III Floor,
Municipal Market Building,
Saraswati Marg, Karol Bagh,
New Delhi-110 005.

Telegraphic address "PATENTOFIC".

The States of Haryana, Himachal Pradesh, Jammu and
Kashmir, Punjab, Rajasthan and Uttar Pradesh and the
Union Territories of Chandigarh and Delhi.

1-317 GI/83 (707)

Patent Office Branch,
<51, Wallajah Road,
Madras-600 002.

Telegraphic address "PATENTOFIS".

The States of Andhra Pradesh, Karnataka, Kerala, Tamil-
nadu, and the Union Territories of Pondicherry, Lacca-
dive, Minicoy and Amindivi Islands.

Patent Office. (Head Office),
214, Acharya Jagadish Boise Road,
Calcutta-700 017.

Telegraphic address "PATENTS".

Rest of India.

All applications, notices, statements or other documents or
any fees required by the Patents Act, 1970 or the Patents
Rules, 1972 will be received only at the appropriate Offices of
the Patent Office.

Fees :—The fees may either be paid in cash or may be sent
by Money Order or Postal Order, payable to the Controller
at the appropriate Offices or by bank draft or cheque, payable
to the Controller drawn on a schedule 1 bank at the place
where the appropriate office is situated.

APPLICATION FOR PATENTS FILED AT THE HEAD
OFFICE, 214, ACHARYA JAGADISH BOSE ROAD,

CALCUTTA-700 017.

The dates shown in crescent brackets are the dates claimed
under Section 135, of the Act.
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29th September, 1983

1193/Cal/83. Shri Rabindra Nath Das. Inserted Two-in-one.

1194/Cal/83. Diversified products Corporation. Adjustable
bench mounted leg lift exerciser.

1195/Cal/83. Union Carbide Corporation. Improved process
for the preparation of carbofuran.

1196/Cal/83. David Weston. Production of a purified alunri-
nim mono-chloride from alumina, bauxites and
clays and the subsequent production of aluminum
metal.

1197/Cal/83. Schlumberger Limited. Surface acoustic wave
sensors.

1198/Cal/83. Devlnder Raj Bhasin. An everlasting match.

1199/Cal/83. Ponderies Montupet. Process for the production
of composite alloys based on aluminium and boron
and application thereof.

12OO/Cal/83. ICI Americas Inc. A method of preparing
2-Bubstituted-5-methyl-pyridines.

30th September, 1983

1201/Cal/83. Societe Natlonale Industrielle Aerospatiale S.A.,
Tail rotor arrangement with increased thrust for
rotary wing aircraft and a device for increasing
the thrust of such a rotor arrangement.

1202/Cal/83. The Babcock & Wilcox Company. Panel indi-
cator.

12O3/Cal/83. The Boots Company PLC. Therapeutic Agents.
(13th September, 1983).

12O4/Cal/83. The Boots Company PLC. Therapeutic Agents.
(13th September, 1983).

12O5/Cal/83. John F. Krumme, Darel E. Hodgson and Ronald
E. McAdams. Method of contraception and appa-
ratus for carrying out such method.

12O6/Cal/83. Cummins Engine Company, Inc. Electronically
controlled fuel pump.

1207/Cal/83. Massey-Ferguson services N.V. Differential
mechanisms (14th October, 1982).

12O8/Cal/83. Kennecott Corporation. Edge trimming and
scrap disposal system.

1209/Caiy83. Kennecott Corporation. Camber-monitoring
• tensiomcter.

1st October. 1983

12I0/Cal/83. Maschinenfabrik Rieter AQ. Cleaning machine
for fiber material.

1211/Cal/83. Ambac Industries, Inc. Method and apparntus
for indicating an operating characteristic of an
internal combustion engine.

1212/Cal/83. Ambac Industries, Inc. Method and apparatus
for controlling diesel engine exhaust gas recircula-
tion partly as a function of exhaust participate
level,

1213/Cal/83. Kraftwerk Union Aktiengesellschaft. Steam
turbine condenser having at least one stream by-
pass inlet.

3rd October, 1983

1214/Cal/83. Hitachi Ltd. Control method for induction
motors.

1215/Cal/83. Kennecott Corporation. Elcctrohydraulic drive
for process line winders, unwinders and other
equipment.

1216/Cal/83. Kennecott Corporation. Cold rolling mill for
metal strip.

1217/Cal/83. Kennecott Corporation. Two high hot rolling
mill process and narrow strip product.

1218/Cal/83. Ethicon lac. Hard tissue surgical needle.

1219/Cal/83. Texaco Development Corporation. Pio:es3 nnd
apparatus for recovery of water from dispersions
of soot and water.

1220/Cal/83. M/s. Stcelsworth Pvt. Ltd. Improvements
hi/or relating to CTC machines in the processing
of tea leaves.

1221/Cal/83. Henry C. Lasater. Liquid degasification device.

1222/Cal/83. Vickers Australia Limited. Abrasion Wear
resistant steel.

4th October. 1983

1223/Cal/83. Intech systems Corp. Differential stethoscope.

1224/Cal/83. Fairchild Camera and Instrument Corporation.
Floating point microprocessor.

1225/Cal/83. Tokyu Musashi Manufacturing Co. Ltd. Algal
culturlng unit, artificial reef unit and artificial cul-
hiring and fishing field unit.

1226/Cal/83. Societe Des Electrodes ET Refractaires "Savoie"
(SERS). Continuous method of graphitising long
carbon-containing products and a furnace for
carrying out the method.

1227/Cal/83. Transformatoren Union Aktiengesellschaft. A
three-phase current choke with a five-limb core.

1228/Cal/83. SKW Trostberg Aktiengesellschaft. Nitrogen
fertiliser with a content of nitrification inhibitor.

5th October, 1983

1229/Cal/83. Westinghouse Electric Corporation. Improved
vacuum interrupter contact material.

123O/Cal/83. Wrstinghouse Electric Corporation. A static
var generator having a thyristor circuit arrange-
ment providing reduced losses.

1231/Cal/83. Kennecott Corporation. Hot mill hydraulic
direct roll drive.

1232/Cal/83. Kennecott Corporation. Hot mill roll brushing
system.

1233/Cal/83. Kennecott Corporation. Hot mill self-centering
roll design.

1234/Cal/83. Minsky Motorny Zavod. Internal combustion
engine.

1235/Cal/83. Bjuelow-Sanford, Inc., Shipping pallet and
container.

1236/Cal/83. Leesona Corporation. Method of an apparatus
for furnishing strand to user means. [Divisional
dnte 21st July, 1980].

1237/Cal/83. Pont A. Mousson S.A. Method and apparatus
for cutting oval pipes,

APPLICATIONS FOR PATENTS FILED AT PATENT
OFFICE BRANCH, MUNICIPAL MARKET BUILDING,

i n FLOOR, KAROL BAGH, NEW DELHI-5.

5th September, 1933

604/Dcl/83. Kennametal Inc., "Milling cutter and indexable
cutting insert therefor".

605/Del/83. Kennametal Inc., "Multi-insert cutter bit".

6O6/Del/83. Exxon Research and Engineering Company, "A
process for separating at least one selected organic
liquid from a feed comprising a mixture thereof"
[Divisional date December 5, 1979],

6th September, 1983

607/Del/83. New Zealand Steel Limited, "Recovery of vana-
dium oxide".
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608/Del/83. Poclain Hydraulics, "Pressurized fluid mechanism,
motor or pump".

609/Del/83. Compagnie Francaise Des Petroles. "Improve-
ments in and relating to ocean platforms".

6I0/Del/83. Clark & Vicario Corporation, "Deaerated liquid
stock supply".

611/Del/83. Societe Nationale Industriellc Aerospatiale,
"Devices for manoeuvring helicopters on a ship's
deck".

612/Dcl/83. Shri Ram Institute for Industrial Research, "A
process for the preparation of unsaturated polyester
resins".

613/Del/83. Rachho Pharmaceuticals Sr Chemicals Pvt. Ltd.,
A switching device".

614/Del/83. Soneeka Appliances, "An electrically operated
washing machine".

615/Del/83. Bhakti Engineers Pvt. Ltd., "A closure member".

'616/Del/83. Saurabh Natverlal Kinariwala, "A shuttle control
device".

7th September, 1983

617/Dcl/83. The B.F, Goodrich Company, "Stabilization of
polymers using citrate salts".

618/Del/83. The B.F. Goodrich Company, "Process for mak-
ing low density chlorinated polyvinyl chloride
foam".

619/Del/83. The B.F. Goodrich Company, "Polymerization
process for carboxyl containing polymers",

62O/Del/83. The B.F. Goodrich Company, "Improved process
for polymerizing unsatiirated acids in mineral
spirits",

621/Del/83. Imperial Chemical Industries PLC, "Insecticidal
product and preparation thereof". (October 11,
1982 and March 28, 1983).

622/Del/83. Imperial Chemical Industries PLC, "Insecticidal
product and preparation thereof" (October 18,
1982).

623/Del/83. Prashanta Banerjee, "Shape of cricket bat".

8th September, 1983

624/Del/83. Norsk Hydro A.S., "Stabilized ammonium nitrate
or stabilized products having a high content of
ammonium nitrate, and method of producing such
products".

625/Del/83. ELF France, "Device of the boiler type using a
fuel constituted by a solid liquid suspension of the
coal plus water type".

626/Del/83. The B.F. Goodrich Company, "Improved water
thickening agents".

9th September, 1983

627/Del/83. Kalvan Kumar Lnakar, "Double ended tube fot
wheels".

628/Del/83. Council of Scientific & Industrial Research, "An
improved process for the manufacture of benzene
and xylenes".

629/Del/83. Andre Gemignani, "A controller safety valve".

APPLICATIONS FOR PATENTS FTLED IN THE PATENT
OFFICE BRANCH, AT TODI ESTATES, ITIRD FLOOR,

SUN MILL COMPOUND, LOWER PAREL fW)
BOMBAY-400 013.

5th September 1983

270/Bom/83. Vijay Govind Gokhale. A primary package for
an article of fragile and/or easily breakable nature.

6th September 1983

271/Bom/83. Cames Engineers Pvt. Lt. A drier.

272/Bom/83. Thermax. PvL Ltd. Husk Burner.

273 /Bom/83. Thermax Pvt. Ltd. Incineration Furnace.

274/Bom/83. Thermax Pvt. Ltd. Incineration Furnace.

275/Bom/83. Thermax PvL Ltd. Process for Caustic reco-
very from Effluent streams.

8th September 1983

276/Bom/83. Ricardo Carricorte Grunig. Hydraulic Drive
Turbofcndcr for Internal Combustion Engines.

9th September 1983

277/Bom/83. Dr. Chandulal Fulchand Shah. An invention
for the manufacture of a pharmaceutical prepara-
tion from Argyreia.

12th September 1983

278/Bom/83. Dholaria Karsen Ramjibhai. A safety device
for diesel engines.

279/Bom/83. Ahmedabad Textile Industries Research Assn.
Improved Bobbin for ring frames.

13 th September 1983

280/Bom/83. Bharat Gears Limited. A novel phase shifting
differential.

281 /Bom/83. Bharat Gears Limited. A novel differential
shunt.

APPLICATIONS FOR PATENTS FILED AT THE PATENT
OFFICE BRANCH, 61, WALJLAJAH ROAD,

MADRAS-600 002.

19th September, 1983

198/Mas/83. N. K. D. P. Rao. Pressure Motor.

23rd September, 1983

199/Mas/83. The South India Textile Research Association.
Improvements in or relating to spindle drive
mechanism in ring spinning frames and doubling
frames.

24th September. 1983

20O/Mas/83- Dr. Dasarl Laxminarayan Mudiraj. Shiva Mica
Metal.

ALTERATION OF DATE

152183 (59/Bom/80) Post-dated to 22nd April, 1982.

COMPLETE SPECIFICATION ACCEPTED

Notice is hereby given that any person interested in opposing
the grant of patents on any of the application* concerned, may,
at any time within four months of the date of this issue or
within such further period not exceeding one month applied
for on Form 14 prescribed under the Patents Rules, 1972
before the expiry of the said period of four months, give notice
to the Controller of Patents on the prescribed Form IS, of
such opposition. The written statement of opposition should
be filed along with the said notice or within one month of its
date as prescribed in Rule 36 of the Patents Rules, 1972.

"The classifications given below in respect of each specifica-
tion are according to Indian Classification and International
Classification."

A limited number of printed copies of the specifications listed
below will be available for safe from the Government of
India Book Depot, 8, Kiran Sankar Roy Road, Calcutta, in
due course. The price of each specification is Rs. II- (postage
extra is sent out of India). Requisition for the supply of
the printed specifications should be accompanied by the nam4

ber of the specifications as shown In the following list,
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Typed or photo copies of the specifications together with
photo copies of the drawings, if any, can be supplied by the
Patent Office, Calcutta on payment of the prescribed copying
charges which may be ascertained on application to that office.

CLASS: 32 F... 152155.
Int. d . : C 07 c 63/26.

D 06 m 1/00.

PROCESS FOR PREPARING TEREPHTHALIC ACID.

Applicants : LABOFINA S.A., OF 100, R-1120, BRUXEL-
LES, BELGJUM.

Inventors : MR. JACQUES DANIEL VICTOR HANO-
TTER.

Application No. 757/Cal/1979 filed July 23, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

19 Claims.

A process for preparing terephthalic acid which comprises
the steps of :

.<») oxidizing .» substantially nqmogeflous liquid reaction
mixture comprising

— at least one oxidizable terephthalic acid precursor
selected from the group consisting of p-toluic acid, and mix-
ture? of prtoluic acid and an oxidizable compound selected
from the group of p-xylene, partially oxidized p/xylene deriva-
tives, and mixtures thereof,

— an amount of at least 5% by weight of water which is
sufficient to obtain a workable slurry,

— an amount of an oxidation catalyst comprising at least
one catalytically — active metal compound selected from the
group consisting of manganese compounds, cobalt compounds,
and mixtures thereof, such as hereinbefore described, which
is sufficient to provide at least » minimum amount of M mill-
moles of the catalytically-active metal compound per kg of
the liquid reaction mixture, wherein M is defined by the
following equation (1)

y (x+A)+Bx
M — - (1)

Cx+D

Wherein y represents the molar ratio of \yatcr/p-toluic add
in the reaction mixture,

x represents the molar ratio of manganese'total amount of
manganese 4- cobalt in the catalyst composition.

i.e.
Mn

Mn + Co
A equals about 0.200,
B equals about 10.9,
C equals about 4.35, and
D equals about 0.0724,

With a molecular oxygen-containing gas at a reaction tem-
perature of from about 140?C to about 220°C and at a pres-
sure sufficient to maintain at least part Q£ the water in the
liquid phase at the reaction temperature;

(b) recovering an oxidized rnixture containing the tereph-
thalic acid; and

(c) recovering the terepbthalic add from the above mixture
by a process such as hereinbefore described.

(Compl. «pecn. 52 pages. Drg. 1 sheet).

CLASS : 70 B. 152156.
Int. a . : B 01 k 1/00, 3/02.

AN IMPROVED ELECTROLYTIC CEIX.
Applicants : APPLIED SCIENCE RESEARCH INSTITUTE

OF NO! 49. TANAKA-Odl-MACITI, SAfcYO-KU, KYOTO-
SHI, KVOTO, JAJ»AN AND NOBIJATSU WATANABE OF

NO. 136, UGUISU-DAI, NAGAOKAKYO-SH1 KYOTO,
JAPAN.

Inventors : KENICHI MORIGAKI AND NOBUATSLT
WATANABE.

Appflcatipn No. 865/Cal/79 fflcd August 21, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

7 Claims.

An improved electrolytic cell comprising a negative electrode
having as the active material a liaht metal, an electrolyte
and a positive electrode of a polycarbon fluoride, characterized
in that the- positive electrode contains as ihe main active
material a polydioarbon raonoiluoride represented by the for-
mula (CjF)n wherein n is an integer and having a crystalline
structure in which a layer structure is stacked with an inter-
layer spacing of about 9.0 A° to form a packing structure,
said crystalline structure exhibiting a. peak at about 10° in
terms qf an aflgle of 20 in th,e X-ray diffraction power pattern,
and wherein said active material may contain conventional
additives, if de»|red.

(Compl. specn. 27 pages. Drgs. 6 sheets).

CLASS : 167 H, 198 A. 152157.
Int. Cl. : B 07 b 1/00, 3/00.

MACHINE FOR CLEANING AND OR SORTING
LOOSE MATERIALS.

Applicants : UKRAINSKV N AUCHNO4SSLED0VA1 EL-
SKY INSTITUT MEKHANIZATSII ELEKTR1FIKATSII
SELSKOGO KHO2YAJSTVA OF KIEVSKAYA OBLASt
VASILKOVSKY RAION, P. GLEVAKHA, 1, U.S.S.R.

Inventors : 1. EVGENY SERGEEVICH GONCHAROV-
KIEV, 2. ANATOLY NAZAROVICH PR1LUTSKY-KTEV
3. VIKTOR IVANOVICH SHEVCHUK-KIEVSKAYA OB-
LAST, 4. VLADIMIR KONSTANTINOVICH MOISEENKO-
KIEVSKAYA OBLAST.

Application No. 1137/Cal/79 filed October 30, 1979.

Appropriate Office for Opposition Proceedings (Rule 4
Patents Rules, 1972) Patent Office, Calcutta

9 Claims.

A machine for cleaning and/or sorting loose materials,
comprising at least one cleaning and/or sorting unit, a hollow
casing of said unit secured to a frame, said casing accom-
modating arranged in a sequence a pneumatic, separating duct
provided with a spreader for loose material mounted therein,
a rotor comprising a screen drum secured thereto, a distributor
being provided at the top portion of said drum, screen cleaners
in^^Upd outside of said drum and directly engaging it, a drive
secured to fte frame and imparting to the drum simultaneously
rotary and oscillatory motions each of said units communicat-
ing with an aspiration chamber, taid :;cieen drum being of
composite design au4 consisting of a plurality o,C series-
arranged sections and each of said sections comprising a screen
in the form of a body of revolution, said screen being secured
to support rings, and all sections being interconnected by
means of equally spaced tierods extending through said support
rings, said screen cleaners being in&taUed diametrically opposite
to one another with respect to the axis of ro&tion of said
drum.

(Compl. specn. 39 pages. Drgs. 4 sheets).

CLASS: 9 F. IV]5S.
Int. a . : C 22 c 1/06.

DIRECT METHOD FOR PRODUCTION OF HIGH-
GRADE, HJGH PURITY FERROMANGANESE.

Applicants : PACIFIC METALS CO., LTD. OF No 6-1
1-CHOME, OTEMACHI, CHIYODAKU, TOKYO, JAPAN.'

Tnventors : 1. YOSHISHIGE NAGOYA 2 KOSUKE
MURAI, 3 HJROTA AMANO AND 4. YOSHISADA SOGA.
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Application No. 1143/CaJ/79 filed November 2, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

4 Claims,

A direct method for production of high-grade high-purity
ferromanganese comprising the steps of charging a molten
Mn-containing material, a non-cai bonaccous reducing agent
and a slagging material in a reaction vessel and subjecting the
reaction vessel to horizontal eccentric circular motion to mix
and agitate the contents of the vessel, whereby the Mn-oxjde
contained in the molten Mn-containing material is reduced
by the non-carbonaceous reducing ngent.

(Compl. specn. 20 pages. Drg. Nil.

CLASS : 129 G. 152159.
Int. Cl. : B 23 d 47/00.

METAL DISC SAW.

Applicants : ROLF PEDDING11AUS OF DETERBERGER
STRASSE 25, 5828 ENNEPETAL, WEST GERMANY.

Inventors : 1. BERND STURSBERG AND 2. HUBERT
BARYSCH.

Application No, 1188/Col/79 filed November 15, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

9 Claims.

A metal disc saw for selectively cutting wide workpieces
obliquely and perpendicularly with jespect to their length
comprising a machine frame which is pivotable about, and
securable relative to a workpiece stop provided with a slit for
the saw to pass there through, and wherein a tool slide,
compltte with diive, gearing and sawbiade, is movable from
u starting position occupied prior to execution of a sewcut in
order to execute said cut, wherein the starting position of the
sawbladc is on. the opposite side of the work stop to that
which abut:; the w'orkpiecc and wherein the cutting direction
is opposite to the direction ol feed, the tool slide being guided
in the horizontal direction with the sawbladc axk above the
warkpiece.

(Compl. specn. 13 pages. Digs. 3 sheets).

CLASS: 107 H. 152160.
Int. Q. : F 02 m 47/00, 61/18.

FUEL INIECTION NOZZLES.

Applicants : LUCAS INDUSTRIES LIMITED OF GREAT
KING STREET, BIRMINGHAM B19 2XF, ENGLAND,

Inventors : PETER HOWES.

Application No. 1192/Cal/79 filed November 17, 1979.

Convention dato 17th November, 1978 (45088/78) U.K.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

9 Claims,

A fuel injection nozzle for supply fuel to a compression
ignition engine comprising a hollow body part, a. valve assem-
bly including a resiliency loaded valve member and a seating,
the valve assembly being located within the body part with,
a valve head forming part of the assembly being exposed at
or beyond one end of the body part, and a fuel inlet commu-
nicating with the interior of the body part, the arrangement
being such that in use, when fuel under pressure is supplied
to the inlet, the fuel pressure within the body part acting
upon the components of the valve assembly will effect move-
ment of the valve head away from the body and the seating
to permit fuel to flow past 1he vulve head nnd .seating into
in use, the respective combustion chamber of tho a^ociated
engine, the nozzle being characterized by an annular elongated
part located within the body part, said elongated part surround-

ing the portion of the valve assembly lying within the body
part, said elongated part acting to define part of the wall
ol" a chamber to which fuel umU:r pressure is supplied from
the inlet and lrom which fuel flows when the head is moved
out of contact with the seating, the wall thickness of said
elongated part being such that the wall deflects during the
initial delivery of fuel to the nozzle thereby to store part
of tho initial flow of fuel whereby the initial rate of flow
of fuel past the valve head and seating will be at a reduced
rate.

(Compl. specn. 10 pages. Difre. 2 sheets).

CLASS: 73. 152161.
Int, Cl. : D 06 45/08, 45/18.

SQUEEZE ROLL ADAPTED TO ADJUST WIDTHWISE
DISTRIBUTION OF PRESSURE ON CLOTH BETNG
TREATED IN A SPREAD STATE.

Applicants : WAKAYAMA IRON WORKS, LIMITED OF
NQ. 4, 2-CHOME, MINAMT-KATAHARA, WAKAYAMA-
SHI WAKAYAMA-KEN, JAPAN.

Inventors ; HIROSHI AZUMA.

Application No. 1248/Cal/79 filed November 28, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

7 Claims.

A squeeze roll adapted to adjust Iha widthwise distribution
of pressure on cloth being treated in a spread state, comprising
a support shn^t joui'naled fit il,s opposite ends having a shaft
axis with ends, a cylindrical tube coaxially fixed to said sup-
port shaft at the central portion thereof having a tube axis
with ends, conical pistons having conical heads and rotatably
and slidably mounted on opposite ends of said shaft, interior
conical guide members formed on the inny surface of said
cylindrical tube at the opposite ends thereof & adapted to b"
contacted with the conical heads oF said pistons, and thrust
means mounted on the opposite ends of said support shaft
for imparting an axially adjustable force to said pistons, the
arrangement being such that said shaft axis ends are offset
from said tube axis ends and the pressure of contact between
said conical heads and said conical guide mernber is adjustable
whereby said conical pistons eccentrically load said guide
members, thereby bending said tube.

(Compl. specn. 13 pages. Drgs. 3 sheets).

CLASS: 62 Ci, 154 D. 152162.
Int. Cl. : C 09 b 67/00; D 06 p 1/02,

AQUEOUS AZO DIRECT DYHSTUPF FORMULATION
AND A PROCESS FOR ITS PREPARATION.

Anplicunts : CASSELLA AKTlENGESELLSCHAFT OF
526, HANAUER LANDSTRABE, 6000 FRANKFURT/
MATN-61, WEST GERMANY.

Inventors: 1, WOLFGANG DAUER, 2. HEINZ DICK-
MANNS, 3. KONSTANITTN MORGENROTH, 4. KUNO
REH AND 5. JOACHIM RIBKA.

Application No. 47/Cal/80 filed January 14, 1980.

Appropriate Office for Oprrwition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

11 Claims.

Aqueous azo direct dyeiruff formulation containing at least
one poiyazo direct dyestuff of the group selected, such thnt
it contains 3 azo bonds and 2 to 4 croups conferring sokibi'itv
in water and such that it contains 4 azo bonds and at least
two groups conferring solubility in water, which polyszo dye-
stuff is stable to alkali and contains within an aromatic t\ng
at le-.ist one hydroxy group, a compound exhibiting an alkaline
reaction, namely, a teritary alkali metal phosphate and/or an
alkali metal mctasilicutr and/or alkali metal hydroxide and
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optionally a hydrotropic compound characterised in that the
said dyestnff formulation haa a pH value equal to or greater
than 12 and a dy«stuff concentration of 5 to 50% by weight.

(Compl. specn. 19 pages. Drgs. 2 sheets).

CLASS: 172 F. 152163.
Int. Q. : D 02 g 1/00 & 3/00.

APPARATUS FOR PRODUCING A BOUND YARN.

Applicants : SCHUBERT & SALZER MASCHINENFAB-
RIK AKTIENQESELLSCHAFT OF FRlENDRICH-EBERT-
STRASSE 84, 8070 1NOOLSTADTX, GERMANY.

Inventors ; 1. ERICH BOCK, 2. EUGEN HINI, 3. BUR-
KHARD WULFHORST AND 4. BERNHARD GRUPP.

Application 57/Cal/8O filed January 16, 1980.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

10 Claims.

Apparatus for producing a bound yarn, which consists of a
sliver round which a binding thread is wound, and having a
hollow spindle mounted between a pair of delivery rollers and
a pair of draw-off rollers, with a rotating binding thread bobbin
arranged coaxially of the hollow spindle, and with a housing
which surrounds the binding thread bobbin, characterized in
that the housing is stationarily arranged and is closed off by a
cover which comprises a bore lying centrally of the hollow
spindle; and means for building up an air pressure in the
housing, in the vicinity of the bore, by an air current which
can be produced in the housing and/or can be introduced into
the housing, the magnitude of this air pressure being at least
equal to or greater than the external pressure surrounding the
bore.

(Compl. specn. 19 pages. Digs. 2 sheet).

CLASS : 27 E, 152164.
Int. Cl. : E 04 b 5/54,

E 04 c 2/14.

CONSTRUCTION ELEMENTS : PROCESS AND DEVICE
FOR MANUFACTURING SAME.

Applicants : 1SOVER SAINT-GOBAESI OF 63, RUE DE
VILL1ERS, F92209 NEUILLY SUR SEINE, FRANCE.

Inventors : 1. YVES BUCK AND 2. ADRIEN DEL-
COIGNE.

Application No. 168/Cal/80 filed 14 February, 1980,

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

25 Claims.

A construction element of plaster and like, in the
form of a plate comprising reinforcements distributed in the
greater part of its thickness, characterised in that along lines
parallel to the. upper and lower surfaces of the plate the
reinforcements are coiuentratrd in a predetermined zone of the
thickness of the plate, such that the plaster may be removed
plumb with these lines thus forming folding lines to produce
a non-planner construction cement.

(Compl. specn, 22 pages. Drgs, 5 sheets).

CLASS : 47 A. 152165.
Int. Cl. C 10 b 47/00.

PROCESS FOR THE PRODUCTION OF COKE,

Applicants : CHARBONNAGES DE FRANCE OF 9
AVENUE PERCIER, 75008 PARIS, FRANCE AND HOUIL-
LERES DU BASSIN DU NORD ET DU PAS-DE-CALAIS
OF 64 RUE DES MTNIMES, 59500 DOUAI (NORD),
FRANCE.

Inventors : GEORGF.S PRUDHON AND JACK VER-
LAINE,

Application No. 576/Cal/8O filed May 14, 1980.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

14 Claims.

Process for production of coke comprising the preparation
according to a known method of a mixture based on consti-
tuent cool fines with particule sizes such that 80% havo
dimensions of less than about 2 mm, containing non-coking
or poorly coking coals having a swelling index of not more
than 5, aj least some of the constituent coal fines being agglo-
merated in a press after addition of a tar pitch or bitumen
having a KS point of about 70 to 85JC, said mixture being
intended to be charged into a coke oven chamber, wherein
at least some of the obtained agglomerates are recrushed to a
particule size such that 50% have dimensions less than 5 mm,
before said charging into the coke oven chamber,

(Compl, specn. 21 pages. Drgs. Nil).

CLASS ; 172 Ci. 152166.
Int. Cl. : D 01 g 15/84.

A CARD CLOTHING FOR CARDING MACHINES.

Applicants : GRAF & CIE. A.-G., OF ALTE JONAS-
TRASSE, CH-8640 RAPPERSWIL, SWITZERLAND.

Inventors : WERNER SIEGRIST.

Application No. 758/Cal/80 filed July 1, 1980.

Appropriate Office for Opposition Proceedings (Rule 4,
Patent Rules, 1972) Patent Office, Calcutta.

7 Claims.

A card clothing for carding machines including a plurality
of flexible card wires consisting of staple shaped wire sections
of a predetermined wire gauge and each including a pair of
legs integrally connected to each other by the staple crown,
said legs defining teeth and said stajjle crown defining the
base web of each card wire section, said teeth defining lanes
extending in the direction of the flow of the fibers to be
carded relative to the card clothing, said card wires being
disposed in a pattern-like arrangement into a card fillet, said
teeth being arranged in a plurality of groups arranged conse-
cutively relative to said direction oi fiber flow, each group
comprising a plurality of rows of teeth in a diagonal stitch
pattern with each row of teeth defining a line extending perpen-
dicularly to said direction of fiber flow, a given row of teeth
in one group being displaced relative to a given row of teeth
in another group in said direction of fiber flow, a distance
measured perpendicularly to said direction of fiber flow which
do not exceed said wire gauge, such that said card clothing
comprises no free lanes.

(Compl. specn. 19 panes. Drgs. 3 sheets).

CLASS : 32 E. 152167.
Int. Cl, : C 08 f 1/09, 3/28, 3/30.

SUSPENSION POLYMERIZATION PROCESS FOR MAK-
ING VINYL RESINS FOR USE IN PLASTTSOL.

Applicants : THE B.F. GOODRICH COMPANY OF 277
PARK AVENUE, NEW YORK, NEW YORK 10017,
UNITED STATES OF AMERICA.

Inventors : MARION GEORGE MORNINGSTAR.

Application No. 1225/Cal/80 filed October 28, 1980.

Appropriate Office for Opposition Proceedings (Rule 4,
Patent Rules, 1972) Patent Office, Calcutta.

13 Claims.

A suspension polymerization process for producing polymers
of vinyl and vinylidene halides ynd copolymcrs thereof with
each other or either with one or more vinylidene monomers
having a.t least one terminal C H J I = C < grouping for use in
plastisole comprising, forming a monomer premix containing
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the monomer or monom:rs to bo polymerized, the aqueous
reaction medium, a polyvinyl alcohol suspending agent, in the
range of 0,5v,b to 1.5% by weight based on the weight of
the monomer(s) being polymerized and a nonionic surfactant
as hereinbefore described, having a hvdrophile-lipohile balance
of less than 3.5, in the range of 0.1% to 1.59o by weight,
agitating said premix to form suspended droplets of monomer
in the premur, adding an oil-soluble free radical yielding poly-
merization catalyst as hereinbefore described in an amount in
the range of 0.01% to 0.5% by weight to said agitated premix,
polymerizing said premix with continued agitation at a tempe-
rature in the range of 30*C to 70°.C to form an aqueous
slurry of dense, spherical and glassy polymer particles having
a diameter in the range of 10 to 100 microns, and thereafter
recovering said particles from said slurry in the usual manner.

(Compl. Specn. 31 pages. Drg, 1 sheet),

CLASS : 61 H & K. 152168.
Int. Cl. : B 01 d 1/00

F 26 b 21/00.

PROCESS FOR DRYING PARTICIPATE ORGANIC
SOLID MATERIALS PARTICULARLY BROWN COAL.

Applicants : VOEST-ALPINE AKTTENGESELLSCHAFT
OF A-1011 VIENNA FRTEDRICHS TRASSE 4, AUSTRIA.

Inventors : 1. ALOIS JANUSCH AND 2. FRANZ WOLF-
GANG MAYER,

Application No. 1lfiO/Cal/80 filed October 14, 1980.

Appropriate Office for Opposition Proceeding (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta,

13 Claims.

A process for drying a particulate organic solid material
paurticularly brown coal by using steam, wherein the organic
solid material having a maximum Rrain size of 50 mm_ is
continuously suspended with water and heated in a first drying
stage to a temperature of at least 100"C under super-atmos-
pheric pressure, and the resulting suspension of sludRe is
subsequently passed through a second drying stage under the
same or increased pressure and thereafter passed through a
third drying stage at super-atmospheric pressure wherein it Is
centrifuged, COj generated in the individual drying stages being
discharged or vented heating being effected in the said second
and third drying stages by supplying steam thereof, and conti-
nuously discharging the separated solid materials from tho
last drying stage and pressure is released, and final drying
is effected by the action of air in an aeration stage.

(Compl. specn, 25 pages. Drgs. * sheets).

CLASS: 40 F, 61 B. 152169.
Int. Cl. : B 01 ] 1/00

F 26 b 17/00, 21/00.
APPARATUS FOR DRYING PARTTCULATE ORGANIC

MATERIAL PARTICULARLY BROWN COAL.

Applicants : VOEST-ALPINE AKTTENGESELLSCHAFT
- OF A-1011 VIENNA, FRIEDRTCHS-TRASSE 4, AUSTRIA.

Inventors : ALOIS IANUSCH.

Application No, U61/CaI/80 filed Octboer 14, 1980.

Appropriate Office for Opposition Proceeding (Rule 4,
Patents Rules. 1972) Patent Office, Calcutta,

15 Claims.

Apparatus for drying particulate organic materials, particu-
larly brown coal, bv means of steam and of hot
water, comprising a space maintained under a pressure
exceeding atmospheric pressure, through which space the
organic materials arc, preferably continuously, fed in form
o* a sludge or suspension nnd in which space the orjeinic
materials are at least partiallv separated from the water,
characterized in that at the upper end of the space maintained
under a pressure exceeding atmospheric pressure at least onp
supply opening is provided and that at the lower end of said
.space at least one discharge opening for solid materials is

provided and in that between said supply opening and said
discharge opening sieves are obliquely arranged which are
roofing chambers limited by water-impermeable and preferably
heat-insulating walls and having drain channels connected
thereto nnd m that further a plurality of sieves is arranged
in the manner of casecades one above the other, the bottom
edges of the sieves being located above the most elevated
area of the sieve arranged immediately below each sieve
considered,

(Compl. specn. 12 pages. Drg. 1 sheet).

CLASS: 47 C. 152170.
Int. Cl. : C 10 b 25/16.

CLOSING AND OPENING DEVICE FOR USE IN
COKE OVENS.

Applicants: DR, C. OTTO & COMP. GMBH OF
CHRTSTSTRASSE 9, 4630 BOCHUM, WEST GERMANY.

Inventors : THEO RODDENBERG AND DIETER
IANSSEN.

Application No. 58O/Cal/81 filed May 30, 1981.

Appropriate Office for Opposition Proceedings (Rule 4.
Patents Rules, 1972) Patent Office, Calcutta.

1 Claim.

A device in coke ovens for consecutively closing the seal
of the main and opening the cover of the gas off take pipe
and activating such cover and seal in the opposite sense and
converse sequence, characterised by:

(a) Two draw rods (18. 30) farm by way of forked ends
(31, 32) an articulation (29) nnd pivoted therein in a piano
perpendicular to the axis of the main (13).

(b) The bottom draw rod (18) betas raised and lowered,
downwards movement of the draw roda (18, 30) leading;
first to closure of the main seal (15). then to opening of the
offtake pipe cover (14). whereas upwards movement of tha
draw rods (18, 30) leads first to closure of such cover (14)
then to the opening of the main seal (15),

(c) The pivot pin (26) has mounted on it, proceeding
from the outside to the inside, the fork ends (31) of the
bottom draw rod (18), the fork ends (32) of the top draw
rod (30) and in the centre a bell crank lever, the same being
mounted through the agency of a slot (23) extending along
the length of one arm (35) of the bell crank lever, the arm
being of flat bar stock, a pair of rails (19) or the like beine
provided summetrically of the draw rods (18, 30) on a wall
disposed laterally of the offtake pipe (11) in order to guide
the pivot pin (26) vertically,

(d) The seal (15) of the main being attached to the
other arm (20) of the bell crank lever, the same being
pivotable around the attachment position (25),

(e) The top draw rod (30) having at Its end an elongated
eye (22) serving to guide the end (27) of an arm disposed
on a shaft (28) serving to guide the weight-loaded gas offtake
pipe cover (14).

(Compl. specn. 8 pages. Drgs. 4 sheets).

CLASS: 9 D. 152171.
Inf. Cl. : C 21 b 1/00, 21/00.

A PROCESS FOR PREPARATION OF IMPROVED
ALUMINIUM SILICON BASE ALLOYS.

Applicants & Inventors : DULAL MUKHERJEE. C/O
SI L B. MUKHERIEE, C.I.T. BUILDINGS (OLD) BLOCK
NO 7>B FLAT NO. 32, BELTAGHATA, PIN 700010,
CALCUTTA-10.

Application No. 839/Cal/Rl filed July 25, 1981.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent O.Tice, Calcutta.

6 Claims.

A process for the preparation of aluminium silicon base
alloys having silicon in the range of 8 to 25% by weight of
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the total alloy, which comprises treating the alloy before
casting with an innoculating agent characterized in that an
innoiulatinj; aRent as herein described is used in an amount
not exceeding 1% by weight of the total alloy.

(Compl. specn. 11 pages. Drgt,. 1 sheet).

CLASS: 85 J &. R. 152172.
Int. Cl. : C 21 b 7/00, F 27 b 1/10.

AERATION FEEDER FOR SUPPLYING PULVERIZED
COAL TO BLAST FURNACE HEARTH.

Applicants : DONRTSKY NAUCHNO-ISSI.EDOVATEL-
SKY INSTTTUT CHERNOI METALLURGTI OF DONE-
TSK, BULVER SHEVCHENKO, 26, USSR AND DONET-
SKY POL1T-EKHNICHESKY INSTITUT OF DONETSK,
LUITSA ARTEMA, 58, USSR.

Inventors : 1. STANTSLAV LVOVICH YAROSHEV-
SKY, 2. ALEXET MIKTEEVICH KAMARDTN, 3. LEO
NTD PEDOROVICH LUKYANCHENKO, 4. GRIGORY
NIKOLAEVICH SIDORENKO, 5. MIKHATL VASTLTE-
VICH CHEMIKOSOV, 6. VIKTOR fVANOVTCII MACHT-
KIN. 7. NIKOLAI TROFIMOVICH LIFENKO, 8. ANTOLY
ALFONSOVTCH YARMAL. 9. ANTOLY 1VANOVTCH
RYAVENKO, 10. VLADIMIR PETROVTCH TERES-
CHENKO, 11. VASILY VASILTVICH STEPANOV 12.
VTTALY VAS1LIEVTCH BRAOA AND 13. ALEXANDR
ANDREEVICH MOZGOVOI.

Application No. 1346/Cal/81 filed November 27, 1981.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

3 Claims.

An aeration feeder for suoplv pulverized coal to a blast
furnace hearth comprises an aeration chamber, a valve pear
screen disposed across ads chamber, a discharging Dine
provided with n discharging door disposed on a side <uiface
of art end of this pipe located within the aeration chamber,
a looking and regulating element telescopically inserted ink
said pipe and Drovided with a hollow rod, said element he-'ng
in the form of a rotating btish provided with calibrated open-
ings alternatively communicating with the discharging door*
provided in the discharging pipe.

(Compl. specn. 11 pages. Drgs. 1 sheet).

CLASS: 13(5 M. 152173.
Int. a . : B 60 c 25/00.

EXPANDABLE CARRIER APPARATUS FOR A TIRE
BIHDFATG MACHINE.

Applicants : NRM CORPORATION OF 3200 GILCHRIST
ROAD. P.O. BOX 6338, AKRON. OHIO 44312, U.S.A.

Inventors : 1. MARCUS H, COLLINS AND 2. KTRIT-
KUMAR R. PATEL.

Application No. 429/Cal/79 filed April 2R, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

6 Claims.

An expandable carrier apparatus for transferring a tread
and a radial tread ply band from a buildine station to a
further work station comprising an annular support member
having an annular inner peripheral surface, and a flu'd
expandable annular tube element having an nnper wall por-
tion and a lower wall portion, said lower wall portion hpins
movable radially away from said upper wall portion upon
expansion of said tube clement and being movable rad'ally
toward said upper wall portion upon contraction of sa'd tube
element, said urtper wall portion inclrding an annular peri-
nherai surface bonded along a portion of the width thereof
to said annular inner peripheral surface of said support mem-
ber, said lower wall portion including an annular outer r>rri-
nhcrnls surface, a pliralit" of Rripprr m»ans ^unnortrrt in an
jirmnlnr nrrav on said annular outer peripheral surface of

said lower wall portion, said annular array o-C gripper means
being opirable to engage and grip a trend and a radial tread
ply band disposed centrally of said annular array of gripper
means upon expansion of said tube element, said tube element
when expanded effecting a decrease in diameter of said an-
nular array of gripper means and when contracted effecting
an increase ill the diameter of said annular array of gripper
means to thereby effect tho release of a gripped tread and
radial tread ply band, a plurality of ply bands disposed only
in said lower wall portion adjacent said plurality of gripper
rrieans to increase the rigidity of said lower wall portion
to provide for uniform radial movement of said lower wall
portion and said griprJer means disposed thereon upon expan-
sion of said tube element to effect gripping of a tread and a
radial tread ply band thereby and to prevent collapse of said
tube element upon contraction.

(Compl. specn. 19 pages. Drfis. 1 sheet).

CLASS : 123. 152174
Int. Cl. : C 05 g 1/06.

PROCESS FOR THE PREPARATION OF A GRANU-
LAR NPK FERTILIZER.

Applicants : UNTE VAN KUNSTMESTFABRIEKEN B.
V. OF P.O. BOX 45, 3500 AA UTRECHT, THE NETHER-
LANDS.

Inventors : JOHAN WILLEM HOOGENDONK AND
IOZEF LUCASSEN.

Application No. 725/Cal/79 filed M y 16, 1979.

Appropriate Office for Opposition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

5 claims

Process for the preparation of a gr&TinUlar NPK fertilizer,
in which a solid potassium salt is mixed with an ammonium
nitrate containing liquid phase that also contains ammonium
phosphate and the mixture thus obtained is granula'ed,
characterized in that the potassium salt is added in the form
of particles having an average size of at most 55\i and
containing at most 1% by weight of particles of over
150)i and at a temperature of between 5 and 40°C.

Compl. specn. 9 pages Drg. Nil.

CLASS : 55 D t . 152175
Int. Cl. : A 01 n 9/00.

A PROCESS FOR PREPARING A SYNERGISTIC
HERBICIDAL COMPOSITIONS.

AimHranti : STAUFFER CHEMTCAL COMPANY OF
WF.STPORT. CONNECTICUT 06880, UNITED STATES
OF AMERICA.

Inventors : GERALD HERMAN THIELE AND DAVID
LEE STAMP.

Application No. 2-22/Cal/8O filed February 26, 1980.

Appropriate Office for Onpo°ition Proceedings (Rule 4,
Patents Rules, 1972) Patent Office, Calcutta.

8 Claims

A process for the preparatinn of a synergistic herblcMal
comnosition which comnri'ei mixing to) n pyrolidono of th?
formula us shown in FiV. 1 of the accompanying drawings,
wherein

X h selected from the group con:.i?tin<; of hydrogen,
chlorine and methyl;

Y is selected from the group consisting of hydrng^n,
rhiorinc ard bromine;

Z is selected from the group consisting of chlorine and
bromine;

R1 is selected from the group consisting of hydrogen,
and Ci-C, alkyl; ' ' 9
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is/ \i steeled irom the group Lonsiii/nj of hvdrogdu
f: ''-oen. Ci-i'1 alkyi, act-iyl. tiifluoiomeih»'i, iUtrc,
-̂ io, Ci-C • '.oxy^Ci-Ct ukylthio, *" - •>. is'illmyl

I."-C u'kyl i>i.v)vl, trifloerome hylihio, tr ilr.oromothyi-
t ,s ny). uifluor'.'iruthy sul:onyl, pentafluo:opror<ionamido,
.. .' . •"cthw'jv. I ' and
R is selected froia the group consisting oi lijdio^stj,

<.'i-C ''kvK criJorine ant! tiifluoromc;hyi; and (b,« it fh<«-

O

R- — V OH

OH

in which R" is y-ljcled from the grouo consisting of Ci-Ci
alkyi, Ci-C haloaikyl. and -CHNHCHsCOOH, wherein the
weight ratio of (n) to (b) ranges from 0.1 : 1 to 20 : 1
and further includes a diluent carrier for said compounds o£
(a) and (b").

(Compl. >pecn. 23 puges. Drgs ! sheet).

CLASS : L--I B... 15217t\
Jnt. Cl. : E 21 b 7/00.
METHOD OF SEPARATION OF SOLID PHASE IN

DRILLING MUD.
Applicants • SREDNEAZTATSKY NAUCHNO-ISSLEDO-

VATELSK'i JNST1TUT PRIRODNOGO GAZA OI'
TASHKENT. VLi'ISA T. SHEVCHENKO, 2, USSR.

inventors 1. ULMAS DZHURAEV1CH MAMADZHA-
NOV, 2. VITOID MIKHAILOVICH BAKHIR, 3. VLALW-
MJR IVANOVJCH KLIMENKO, 4. JURY GEORGIEVICH
ZADOROZHNY AND 5. STANISLAV AFANAS1 EVICT!
U.EKH1N.

Application No. 491/Cal/80 filed April 28, 1980.
Appropriate (Mice for Opposition Proceedings (Rule 4,

Patents Rules. 1972) Patent Office, Calcutta.

» 8 claims

A method of separating the solid phase in a drilling mud
in the process of drilling boreholes, comprising forming an
r.dhesion layer from the drilling mud on a curvilinear closed
surface partly projected into the drilling mud and being
rotated; then separating a portion of the formed adhesion
layer onto another rotating curvillinear ,c'osed surface posi-
tioned so that this another surface contacts a portion of the
adhesion layer the respective linear speeds "of the adhesion
layer and of said another rotating closed curvilinear surface
in the area of their contact being selected to be substantially
equal.

(Compl. specn. 21 pages Drgs. 1 sheet).

CLASS: 85 t. 152177.
fnt. Cl. F 27 b 15/00.

A FLU1DIZED BED SYSTEM HAVING A PLURALITY
OF GRATE PLATES IN THE GRATE MEANS.

Applicants : COMBUSTION ENGINEERING, INC. OF
1000 PROSPECT HILL ROAD, WINDSOR, CONNECH-
CUT, UNITED STATES OF AMERICA.

Ihventors: 1. JOSEPH ROBERT COMPARATO, 2.
ERNEST LESTER HARTMAN, 3. EDWARD ADOLPH
ZIELINSKL 4. DAVID TRENT MYRICK.

Application No. 156/Cal/81 filed February 11, 1981.
Appropriate Office for Opposition Proceedings (Rules 4,

Patents Rules. 1972) Patent Office, Calcutta.

2 Claims.
A fluidized bed system including a furnace having sjde

walls and containing grate means, means for introducing
carbonaceous fuel particles onto the grate means, duct means
for introducing high velocity air beneath the grate means
for flu'dizinc and supporting combustion of the carbonaceous
fuel, characterized in that the grate means comprises a plura-
lity of gi-n*e plates, em-h of which ;s supported around its
entire periphery and also at given points by support means

said support mesas inciuJ'fig fixed support baru beneath the
tuatc in-.'<;ni v.hich extend across the width of ihe iiirnaca
jp.d a.'j altiuind to and supported by llic side wall* cl tin.
iuiin'Cc. and ms.ans connecting the giats means to thu sap-
port ba s in such a manner that the grate means is f>ĉ  to
expand and contract relative to ihe lsxed suppoi't bar .

(Compl. specr. 6 page1-;. Drg. 1 shtvt).

CLASS : 128 G. 15?. 178.
ini. Cl : A 61 > 27/00.

-PROCFSS FOR PROOiif I'iCj A DEVICE FUR THE
COM ROLLED AND CONTINUOUS ADMINISTRATION
OF CHEMICAL TO AN AQUEOUS LIQUID-CONTAIN-
ING ENVIRONMENT'.

Applicant : PFIZER INC., a corporation organized undei
the laws of the State of Delaware, United States of America
of 235 East 42nd Street, New York, State of New York,
United States of America.

Inventor : DAVID SAMUEL DRESBACK.
Application t'oi patent No. 188 /Del '79 filed on 21st March.

1979.

Appropriate Office for Opposition Proceedings (Rules 4,
Patents Rules, 1972) Patent Office Branch, New Dclhi-5.

9 Claims.

A process .for producing a device for the controlled and
continuous administration of chemical to an aqueous liquid
containing environment over a prolonged period of time, *aid
device comprising a reservoir containing a chemical, a shaped
wi'll formed in part at least of a porous material such as
herein described, said porous wall in contact with at least a
part of said reservoir and characterised by being insoluble
in sa'd environment and maintaining its integrity during sa'd
prolonged period of time, further characterised in that, prior
to placing hajd chemical in =aid reservoir which b?ar<! an
opening therein for inlroduction of said chemical, impreg-
nating the pores of sa;d porous material with a hydrogel
medium permeable to passage of said chemical and to sa;d
aqueous 1'quid, placing said chemical in said reservoir, and
then sealing said reservoir.

'Oomt-bte specification 56 pages. Drawing 4 sheets).

C LASS : 77 B2 & 77 C. 152179.
Int. Cl. : A 23 d 5/00.

"A PROCESS FOR THE PRODUCTION OF AN EDIBLE
OIL FROM NATURAL FATTY SUBSTANCES".

Applicant: LESIEUR-COTELLE & ASSOCIES S.A., a
French Joint stock company of 122, avenue du General Lec-
lcrc, Boulogne sur Seine (Hauts de Seine), France.

Inventors : JEAN MARIE KLEIN & ALBERT LACOME.
Application for patent No. 382/Del/79 filed on 29th May,

1979.
Appropriate Office for Opposition Proceedings (Rules 4,

Patents Rules, 1972) Patent Office Branch, New Delhi-5.

16 Claims.

A process for the production of an edible oil from natural
fatty substances such as herein described having a h;gh con-
tent of saturated fatty acids, romprising in a first stage,
interesterification of the natural fatty substance to be treated
at a temperature in the range 20° to 80°C. in the presence
of a interesterificat'on catalyst such as herein described and,
in a second stage, subjecting the interesterified fatty material
to at lea°t one fra'-t;"nating steo at a temnerature in the
range —20° to 4. 35"C. by means of a suitable solvent such
as herein described for fractionating fats in order to Droduce
in a yield of higher than 35% up to 75%, a fluid fwt 'on
substantially corrmrising unsaturated tr'glvcerides free of trans
isomers and having an iodine number of more than 75, an
end-of-cioud'ng point lower than 12?O, a content of tri-
saturated tririvcerides le^s than 0.6%. a content of d»°a<u-
rated-monoutratu-atpd trig1vcerides less than 10%, Tid a
soiidifi.-a'-'on iiqn^act:on time at + 15?C. comparable to
that of peanut oil.

(Complete specification 52 pages. Drawing 3 sheets).
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Tnd. CLASS: SO 1. 152180.
Jnt. CLASS : Cold 35/00.

AN IMPROVED FLUID FILTERING DEVICE.

Applicant & Inventor : 1SHWERLAL NICHHABHTAI
PATEL, INDIAN NATfONAL, BLOCK NO 2 "MAI1ESH-
WAR DEEP", PLOT 75, R. B MEUTA kOAD GHATKO-
PAR (EASTj nOMBAY-77, MAHARASHTRA, INDIA,

Application No. 301,'BOM/80 filed on Sspt 26, 1980.

Complete after Provisional left on Dec 24, 1981.

Appropriate office for opposition proceedings (Rule 4, Pa-
tents Rule 1972) Patent Office, Bombay Branch.

11 Claims.

An improved fluid filtering device for specified Alteration
of various fluids comprises an housing having an upper por-
tion or heed and a lower portion dctachably attached to the
said head, an inlet nozzle provided in the top centre of head,
an outlet nozzle provided in the side of head,
a filtering cartridge detachably attached in the bottom cen-
tre of the head; the said filtering cartridge consists of a hol-
low body having a plurality of open face3 or sides, each of
them provided with, a filter supporting plate preferably made
of moulded plastics with fine mesh to pass through the fil-
tered fluid, a filter plate of desired pore sizes and a covcr
plate preferably made of moulded plastics with fine mesh to
allow the fluid to be filtered1 to enter littering cartridge, the
filtering cartridge is connected to the said head through a
nipple connecting the central spucc of the filtering cartridge
with the outlet nozzle to pass out the filtered fluid,

(Provisional Specification 2 Pages, Drawings 2 Sheets.
Complete Specification 9 Paces, Drawings 5 Sheets).

CLASS 24 F. 152181.
Int. CLASS B 60 t 11/00.

A SERVO BOOSTER t O R VEHICLE BRAKING SYS-
TEM.

Applicant: LUCAS INDUSTRIES LIMITED, GREAT
KINJG STREET, BIRMINGHAM 19, ENGLAND.

Inventors: (1) DAVID JOHN PARKER, (2) ERTC
MARTIN LILLEY.

Application No. 35/Mas/81 filed February 23, 1981.

Convention date : (23.2.1980) (No. 8006183 United
Kingdom).

15 Claims.

A servo booster for a vehicle braking system, comprising
a housing containing u movable wall having sealing means
scaling the outer periphery of the movable wall to the- hous-
ing, a stationary force transmitting member extending through
the movable wall, and a bellows located substantially coaxi-
ally about the force transmitting member and sealingly con-
necting the movable wall to n wall of the housing.

(Com.—12 priges; Drwe-—1 sbed).

CLASS: S99 H-| 1J, 143 D2, 13A. 152182.
Int. CLASS : A 45 C—1 /02.

A METHOD TO MAKK A SELF-STANDING COL-
LAPSIBLE POUCH AND A I'OUCH MADE THEREBY.

Applicant & Inventor: HARRY DHAUL, 22 RAKH1
MAHAL, D1NSHAW VACHA ROAD, BOMHAY-400O20.
MAHARASHTRA, INDIA.

Application No. 83/BOM/I981, liL-d March 25, 1981.

Appropriate office for opposition proceedings (Rule 4, Pu-
tenia Rule 1972) Patent Office, Bombay Branch.

3 Claims

A method to maVu a self-standing collapsible pouch from
three rolls of heut-sealabio sheets, the method comprising as-
sembly of tha sheets (designated A, B, and C for reference-)
from the corresponding rolls, sheets A and B being of equal
width and sheet C being of smaller predetermined width and
folded midway, the folded sheet C' being disposed between
the sheets A and B so that eJges of the .sheets A, C and H
are disposed in one vjitical plane, sheets A, C and B being
made to run intermittently with foldeji sheet C and corres-
ponding portions of sheets A and H heing made to pass
between two sealing plafes of a heat-sealing mechanism, the
plates being rectangular and of width equal to that of the
folded sheet C, characterised in that each plate has on ideD-
tical concave cut-out at its inner edge, the depth of th-i cnt-
out being determined by the folded width of sheet C, u heat-
proof flat partition (designated D for reference) of the size
of the plates being located between them and adopted to keep
apart the folds of sheet C, the two plates being made- to presN
between them the portion of sheet A, the sheet C with- parti-
tion D between its folds and portion of sheet B, sealing the
portions of snid sheets above and below tha partition D adapt-
ed so as to become the base of the pouch, the plates beintf
then taken apart after sealing the scaled portions of the
sheets A, C and B being drawn out by known means bring'ng
portions of sheets A, C and B between the plates for next ope-
ration, the drawn-out sheets A, C and B being transversly sealed
and midway between two consecutive scaled base p?''ioros
adapted to separate the pouch.

(Complete specification 9 pages; Drawing 1 sheet).

Ind. Class : 62 B 152183
Int. Class : Bo5 c 11/00,

AN IMPROVED HIGH TEMPERATURE- HIGH-
PRESSURE BFAM DYEING PLANT.

Applicant & Inventor : DEVENDRA SOMABHAI NAIK.
77, JAI AMBE SOCIETY, ADAIAN ROAD. SURAT-
395009, GUJARAT, INDIA.

Application No. : 59/BOM/80 Filed on March 15, 198Z.

(Post dated to April 22, 1982).

Complete after provisional left on 19th Jan. 1983.

Appropriate office for opposition proceedings tRulo 4,
. Patents Rule 1972) Patent office, Bombay branch.

9 Claims

Claim 1

An improved hifih temperature high pressure beam dyeing
plant comprising an autoclave for dyeing fabric containing
perforated beam; a heat exchanger; a. liguor circulating
pump. A closed main pipe line connecting the said autoclave,
the said heat exchanger and the said pump for circulating
the- dvestuff, an airpressure vessel provided above the said
autoclave and is connected to the top of the- autoclave
through a pipe line and provided with a valve, another pipe
line is connecter between the said main pipe lino and the
said air pressure vessel through another valve, the said air-
ryressure vessel through another valve, the said air-pressure
vessel is provided at its top with an inlet for dyestuff, an

" nir outlet a. pressure fiauge and a compressed air supply. Hue;
and a drain valve provided in the bottom side of tho said
main pipe lino tor draining out finally the used liquo1*

(Prov. specn, 6 pages. Dig. 1 sheet.
Comp. specn. 10 pages. Drgs. 2 sheets).

CLASS 172 D, 172 D.. 152184.
Int. Cl. D 01 h 1/18.

BOBBIN HANGER.

Applicants & Inventors : SHINZO KIT AMU RA OF 1-18,
DEOUCHI, 1-CHOME, HIRAKATA-SHI, JAPAN.
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Application No. 247/Cal/79 tiled March 14, 1979.

Appropriate Office for Opposition Proceeding (Rule 4,
Patents Rules, 1972) Paluit Office, Calcutta.

4 claims

A bobbin hanger, which comprises, a bobbin-holding barrel
beiriK inserted into a hole of a bobbin and hanging stiid
bobbin by Angers projecting out of the lower part of the
outer circumferential surface of said holding barrel and a
securing member through which said holding barrel is attach-
ed to a shank rotatably and swinglibly; characterised in that
said setuiinj; member is provided at its lower end with a
bearing race-receiving spherical surface and is suspended
through the medium of both said shank provided with a
neck and a round trunk part from said bearing race-receiving
spherical surface upward and a ball bearing havinft a retainer
provided on said bearing race-receiving spherical surface; the
top part of said securinjr, member is provided with a through
hole at tin interval of a broad clearance between itself and
said shank and the peripheral region of said through hold is
formed with a spherical surface concentrical with said bear-
ing race-receiving spherical surince formed at the lower end
of said shank; and a cap plate, which has through-hole
formed leaving a narrow gap between itself and said round
trunk pail of said shank and is formed with a concaved
spherical surface substantially parallel with the spherical top
surface of said securing member, which cup plate mounted
on the top face of said securing member and is arranged a
coiled sprfrm on its lop face, thereby said cap plate bein^
able to be pressed to the side of said securing member by
said coiled spring.

(Compi. specn 20 pages. Digv 2 sheets).

PATENTS SEALED

143021 148726 150132 150647 150650 150699 150729 150760
150784 150785 150810 150811 150855 150908 150961 150977
151019 151044 151049 151065 151079

RENEWAL FEES PAID
116816 116944 117879 117889 1J7904 117913 117957
117961 118004 118005 118144 118196 118205 118253
118266 118335 11R363 118379 118604 118720 118737
118742 118844 118999 119031 119110 119194 119387
119456 119663 120469 120556 120975 122046 122248
122253 122314 122720 122766 123205 123399 123453 123744
123855 123907 124015 124204 124589 128057 128073 128308
128426 128699 128790 128864 128873 128907 128932 129066
129264 129331 129389 129600 129712 129842 129843 130926
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144097 144117 144171 144230 14-1211 144326 144396 144400
144422 144479 144527 144551 1446.S4 144939 144967 144969
144985 145006 145051 145113 145230 145256 145376 145640
145726 145738 145753 145759 1457l>0 145795 145796 145832
145931 145979 146099 146141 146721 146225 146255 146259
146359 146363 146378 146419 146452 146514 146659 14674K
146810 146392 14689R 146899 146982 147014 147156 147273
147414 147423 147425 147446 I4744K 147467 147551 147M55
147856 147898 147954 14803.: 148126 148203 148206 148303
148313 148316 148317 148416 148.129 148466 148496 14853S
148565 148569 148570 1485KO MS.',57 148658 148708 148761
148770 148772 148776 J4R777 14^782 14RR26 148893 14R974
149019 149107 1491R9 149242 149249 149266 149267 149274
149280 149314 149404 149433 119470 149570 149665 149666

149694 149716 149735 149762 149790 149849 149858 149869
149870 149871 149873 149881 149883 149900 150036 150065
150086 150093 150177 150182 150190 150242 150249 150253
150258 150262 150281 150263 1502R2 150284 150285 150286
150326 150336 150338 150341 150342 150343 150344 150345
150347 150351 150352 150355 150395 150404 150405 150408
150410 150422 150451 150530 150556 150585 150586 150603
150631 150635 150636 150713 150717 150779 150798 150790
150848

CESSATION OF PATENTS

113500 113506 113512 113513 113526 113527 113530 113532
113560 113565 113578 113581 113584 113605 113616 113619
113620 113626 113630 113637 113638 113639 113643 113652
113655 113661 113665 123458 139588 142074

RESTORATION PROCEEDINGS

(1)
Notice is hereby given that an application for restoration

of Patent No. 148029 dated the 31st January, 1978 made by
Girling Limited on the 12th January, 1983 and notified in the
Gazette of India, Part-Ill, Section 2, dated the 23rd April,
1983 has been allowed and the said patent restored.

(2)
Notice is hereby given thut an application for restoration

of Patent No. 148984 dated the 14th May, 1979 made by
Guest Keen Williams Limited on the 22nd February, 1983
and notified in the Gazette of India, Part-in, Section 2 dated
tho 28th May, 1983 has been allowed und the said patent
restored.

REGISTRATION OF DESIGNS

The following designs have been registered. They are not
open to inspection for a period of two years from the date
of registration except as provided for in Section 50 of the
Design Act, 1911.

The date shown in the each entry is the dute of registra-
tion of the design included in the entry.
Class 1. No. 152963. K. W. Engineering Works (Rcgd.),

an Indian Partnership lirm, Opposite Industrial
Estate, Link Road, Ludhiaoa (Punjab) India.
"Chain Wheel Set". 4l]i April, 1983.

Class 1. No. 153310. TT (Private) Limited, Dooravanina-
gar, Bangalore 560 016, Karnataka, India, a Com-
pany duly organised and existing under the laws
of the Union of India. "Pressure Cookers". 28th
July, 1983.

Class I. No. 152994, Deshraj Gupta & Co. Fvt. Ltd., of
4634 Ajmeri Gate, Delhi-110006, India, an Indian
Company. "Pressure Regulator Valve for use with
LPG Cylinder". 13th April, 1983.

Class 1. No. 152939. Glass Equipment (India! Ltd., ha\inK
a registered office at 603, Deep Sikh"'. 8-Rajendr.i
Place, New Delhi-110008, Tndia. 'Take Our
Tong Holder". 26th March. 1983.

Class 1. No. 153125. Maya Panehal Industries, 216A Falk-
land Road, Santrlivi GodoWn Khethwadi, 101 h
Lane Bombay 400 004, Maharashtra. India, u
registered Partnership firm. "Tea Ball". 24th Mp-,,
1983.

"las'; 3. No. 152769. General Plastics (P) Ltd., Old Post
Office Road, Udupi 576 101, Karnataka, India, an
Indian Company. "Fishing Flots". 16th Febm-
ary, 1983.

C-ki\s 3. No. 153392. Ragle Flask Private T invtcd (an exist-
ing Company under the Companies Act) at Eagle
Hstate. T,ileg:ion-410 507, District Pune, Maha-
rashtra State, Tn>Jia, "Vacuum Flmk". 26th
August, 1983.

Class 3. No. 153393. Eagle Flask private Limited, (an exist-
ing Company under the Companies Act) at Eagle
Estate, Talcnaon-410 507, District Pune, Maha-
rashtra State, IndSa. "Vacuum Flmk". 26th
August, 1983.
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C1^- 3. No. 153394. Eagle Flask Private Limited, fan exit-
ing Company under ill'-- ("'tinpaniss Aft) at lnigle
histate. Tiilegiion-410 507. uisU ft Tune, Maha-
rashtra State, India. "'Vacuum Fltvk". 26th
August, 1983.

Cla-= 3. No. 15,1395, Eagle Flask Piivate Limited, (an exist-
ing Compnny under the Companies Ac') at Kaglc
Estate, Tnlegaon-410 507, Uis.i'ct Pmie, Maha-
rashtra Stole, India. "Vacuum Fliv-k". 26th
August, 1983.

Cla -. 3. No. 153396. Fagle Flask Private Limited, (an exist-
ing Company under the Companies Act) at Eagle
Estate, Talegaon-410 507, District Punc, Maha-
rashtra State, India. "Vacuum Flask". 26 th
August, 1983.

Class 3. No. 153397. Eagle Flask Private Limited, (an exist-
ing Company under the Companies Act) at Eacla
Estate, Talegaon-410 507, District Putie, Maha-
rashtra State, India. "Vacuum FIr«k". 26th
August, 1983.

Cla-s 3. No. 153386. Eagle Flask Private Limited, (an exist-
ing Company under the Companies Act) at Eagle
Estate, TaIegaon-410 507, District Pune, Maha-
rashtra State, India. "Vacuum Flask". 26Ui
August, 1983.

Cli^i 3. No. 153387. Eagle Flask Private Limited, (an exist-
ing Comnany under the Companies Act) at Kflgle
Estate, Talegaon-410 507, District Punc, Maha-
rashtra State, India. "Vacuum Flffik". 26lh
August, 1983.

Cb. > 3. No. 153388, Eagle Flask Private Limited, (an exist-
ing Company under the Companies Act) at Eagle
Estate, Talegaon-410 507, District Pune, Maha-
rashtra Stnte, Tndm. "Vacuum Fle.sk". 26th
August, 1983.

Class 3. No 1533K9. Eafile Flask Private Limited, an exist-
ing Company under (he Companies Act) at liable
Estate, Talcp:ion-41O507, District Punc, Maha-
rashtra State, India. "Vacuum Flwk". 26:11
August, 1983.

Class 3. No. 153390. Eagle Flask Private Limited, (an exist-
ing Company under the Companies Act) at li gle
Estate, TaIegaon-410 507, District Pune, Maha-
rashtra State, India. "Vacuum Hfisk". 26th
August, 19S3.

Class 3. No. 153391. Eatfle Flask Private Limited, (an exist-
ing Company under the Companies Act) at Ragle
Estate, TaleRaon-410 507, Distr.ct Pune, Mahn-
rashtra State, ImJia. "Vacuum Flr,sk". 2Mh
August, 1983.

Class 8, No. 153043. Aspinwall & Company ('Iravancoic)
Limited, P.O. Box No. 5, Chavadi Paiambn,
C.C.N.B. Road, Aileppey-688 001, Kerala State,
An Indian Company. "Carpet". 21st April.
1983.

CIEISS 8, No. 153044. Aspinwall & Company (Tranvancorc)
Limited, P.O. Box No. 5, Chavadi Parambu,
CC.N.B. Road, AHeppt-v-fiRK 001, Kerala State,
An Indian Company. "Carpet". 21st April, 1983.

EXTENSION OF CO^vRI'JHT FOR THE THIRD PERTOD
OF FIVE YEARS

Nos. 145021, 145022, 145023, 145024.—Class-4.

DR. K. V. SWAMINATHAN
Controller General of Patents,

Designs and Trade Marks
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